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The Council met in the Council Chamber at Viceregal Lodge at Eleven 
of the Clock, being the first day of the Eighth Session of the Third Council of 
State, pursuant to section 63D (2) of the Government of India Act. The 
Honourable the President (the Honourable Sir Maneckji Dadabhoy, K.C.I.E., 
Kt., Bar.-at-Law) was in the Chair.

MEMBERS SWORN:
The Honourable Sir Ghulam Husain Hidayatallah, K.C.S.I. (Bombay: 

Nominated Non-Official).
The Honourable Mr. Ronald Evelyn Leslie Wingate, C.I,E. (Political 

Secretary).
The Honourable Mr Chettur Govindan Nair (Government of India: 

Nominated Official).
The Honourable Mr. Francis William Stewart, C.I.E. (Madras : Nominated 

Official).
The Honourable Mr. Pimdi Chetlur Desika Chari (Burma: General).
The Honourable Mr. Charles Lyall Philip, C.I.E. (Bihar and Orissa: 

Nominated Official).
The Honourable Sri jut Heramba Prosad Batua (Assam: Non-Muham- 

. madan).
The Honourable Pandit Prakash Nfiffain Sapru (United Provinces 

Southern : Non-Muhammadan).

QUESTIONS AND ANSWERS.
• Standing Committees appointed since 1931.

1. The H onourable Mr . JAGADISH CHANDRA BANERJEE: 
Will Government be pleased to state the names of the different standing 

committees that have been appointed since 1931 consisting of Members of the 
Indian Legislature and to state the number of meetings held by each com­
mittee ?

(b) Will Government be pleased to state the number of official and 
non-official Members (nominated and elected separately) attending such 
meetings ?

Tuk Honourable Mb. M. G. HALLETT : I ky on the table a statement 
showing tKl information asked for by the Honourable Member.

( 1 )
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Use (rr Troom  in Bbnoal. '

2. The H onourable  Mb. JAGADISH CHANDRA BANEBJEE: 
(&) Will Government be pleased to state the object of the tone of som  ̂batches 
of poldiers of the Norfolk Regiment in several villages of Vikram^nr in the 
Dacca district, Bengal ?

(6) Is it a fact that these British troops are being employed as Assistants 
to the District Intelligence Branch Officers in their sjpecial wo:rk ’  ̂ i4  villages 
such as Malkhanagore, Furshail, Baherak, Routhb&og and Dhipur aoad ixx 
other viJlagee of Vikrampur in the Dacca district? If so, will Government be 
j^eased to state what “ special work the British soldiers were and are doing 
m those villages ?

(c) Are the Government of Bengal bearing any cost of such tour of th  ̂
British troops in the villages of Vikrampur in the Dacca district ? If so, what 
is the amount ? If not, why not ?

{d) Will Government be pleased to state the names of the villages of Vik;- 
rampur in the Dacca district so far visited by the British troops aiSl 
whether the tour of the British troops will be further extended and continued ?

(e) Is it a fact that some officers of the British regiment now stationed at 
Dacca are given training in I. B. police work ? If so, what are thmr names 
and whether their pay for such training period is borne by the GovemiiJent 
of India ? If so, why ?

The H onourable Mb. M. G. HALLETT : (a), (c) and (d). As the 
Honourable Member is aware these areas in Bengal have for some ti^ie past 
been disturbed owing to terrorist activity. The object of the tour of the 
troops is to assure the people that adequate means exist for the mLaintenaiioe of 
public security. The troops have visited most of the importaift villages df the 
^funshiganj sub-division and will visit such other areas €ts may be ĉonside/red 
necessary. These movements of the troops are regarded as part of their ordi­
nary duties and do not therefore involve any additional expenditure to the 
Local Governn^ent.

(6) and (e). The answer to the first parts of both these questions is in th6 
negative. The second parts do not therefore arise.

The H onourable Mr . JAGADISH CHANDRA BANERJEE : Is it a 
fact %hat the local executive authorities issued instructions to the various 
chairmen of the union boards to arrange for tea and sweetmeats to the people 
of the locality ?

The H onourable the PRESIDENT: Order, order. That question 
does not arise out of the answer givon by the Honourable Meihber.

The H onourable Mr . JAGADISH CHANDRA BANERJEE : I waa 
going to ask supplementary question No. 2, Sir.

The H onourable the PRESIDENT : So far as I have followed you the 
question (Joes not arise out o f you)* question which yto last put to the Honour- 
^ le  Member. You mu^t give notice of it.

QUESXIOISrs A3n> 0



Q u a lifica t io n s  o f  C andidates fo b  t b s  foists o f  Im p eria l E n to m o lo g is t
AND IMPERLA.L AGRICULTURAL ChEMIST AT THE IMPERIAL INSTITUTE OF
A gricultural R esearch , Pusa .

3, T he H o ĵourable Mr . JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state whether the vacancies in the posts 
of the Imperial Entomologist and the Imperial Agricultural Chemist for 
Original Research at the Imperial Agricultural Institute at Pusa have been 
filled up ? If so, wifl Government be pleased to state the respective 
qualifications of the candidates who have been selected ?

(b) Will Government be pleased to state the minimum qualifications that 
are required for these two posts ?

(c) Is it a fact that both these posts carry identical responsibilities and 
require identical research experience in the appropriate branch of science ?

(d) Is it a fact that the minimum qualification required for the Ento­
mologist’s post is an Honours degree in Zoology or its equivalent and that re­
quired for the Chemist’s post is a Pass degree or its equivalent ?

(e) Will Government be pleased to state why different minimum quali­
fications are required for two posts of identical responsibilities ?

(/)  If the two posts have not been filled up, will Government be pleased 
to state whether any candidate who is already in the Agricultural Research 
Department but who does not possess even a Pass degree in Chemistry, has 
applied for the post of Agricultural Chemist at the Imperial Agricultural 
Institute at Pusa ? If so, will Government be pleased to state if his applica­
tion has been accepted for consideration ? If so, why ?

The H onourable K han Bahadur  Mlan Sir FAZL-I-HUSAIN :
(a) On the recommendation of the Public Service Commission, the Government 
of India have selected for the post of Imperial Entomologist a Ph. D. of Canj- 
bridge and M. Sc. of the Punjab University, and for that of Imperial Agricul­
tural Chemist a Fellow of the Institute of Chemistry, London.

(6) and {d). I lay on the table an extract from the advertisement issued 
by the Public Service Commission, which gives the qualifications required for 
the two posts.

(c) Yes.
(e) The omission of the word “ Honours in regard to the Chemist’s post 

was due to an oversight.
(f) The gentleman who has been selected for the post of Agricultural Chemist 

is a Fellow of the Institute of Chemistry. A Fellowship of this Institute is a 
much higher distinction than an Honours degree in Chemistry. One who has 
obtained an Honours degree can only become even an Associate of the Institute, 
which is a lower distinction than a Fellowship, either by giving a further 
examination in Chemistry or by doing approved research work in a Fellow’s 
laboratory.

The H onourable Mr . JAGADISH CHANDRA BANERJEL: Is the 
Honourable Member in a position to say the communal composition of the
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candidateii detected to fill up the vicancieB of the post of Impenal Eiftomologiat 
t}ie lioperial Agricultural Institute in futiure ?

Tioq HoNotTRABi  ̂ K han Bahadur Mian Sir FAZL-I-HUSAIN : Not 
without notice.

The H onourable Mr. HOSSAIN IMAM : May we know the names 
of the two persons who have been appointed I

The H onourable K han B ahadur Mla.n Sir FAZL-I-HUSAIN : Not 
without notice.

QTJBSTlOkfi i t o  AJrtMTBRS. 7

Extract from the advertisement issued by the P M ic Service Commission on the 15th Decem'
her, 1933.

Applioations are invited for the post of Imperial Entomologist and for the post of 
Imperial Agricultural Chemist at the Imperial Institute of Agricultural Research, Pusa. 
1* Candidates must be British subjects or subjects of a State in India. Goiwmmcnt 
servants may apply for either post. 2. Candidates for the post of Batomologist must
(a) have an Honoxirs degree or its equivalent in Zoology; (6) Iwve specialised in 
Entomology; (c) have proved their ability for research on entomological problems ; and 
(d) have experience in Applied Entomology. 3. Candidates for the post of Chemist
(a) have a degree in Chemistry; (b) have proved their ability for research on agriculti^ 
problems. The following are also desirable : (c) experience of tropical and sub-tropical 
conditions in agriculture ; and {d) original research on Soil Chemistry.

A dvisory Committees for Indian  Students in L ondon, E dinburgh  and
D ublin .

4. The H onourable Mr . JAGADISH CHANDRA BANERJEE:
(a) Will Gtovemment be pleased to state whether the London Secretary to the 
Advisory Committee for the Indian Students in England is paid by the Gov­
ernment of India or by the Imperial Government and what is his salary ? 
What is the name of the Secretary ?

(&) Are there any such Secretaries in Edinburgh and Dublin ? If so, 
what are their names ? (i) What are the functions of such Secretaries
who have their oflSices in London and Edinburgh ? (ii) Are they under the 
High Commissioner for India or under the Secretary of State for India ?

The H onourable K han B ahadur M ian Sir  FAZL-I-HUSAIN :
(a)Hiere is no advisory committee for Indian students in London, where the 
work of advising Indian students is done by the officers of the Education 
Department of the High Commissioner’s Office.

(b) At Edinburgh there is a University Adviser to Indian students. He is 
appointed by the University, subject to the prior approval of the High Com- 

•missioner for India and is under the control of the University. The present 
incumbent is Dr. J. E. Mackenzie, University Reader in Chemistry. As re­
gards the functions of this Adviser, the attention of the Honourable Member 
is invited to paragraphs 111-12 of the Report of the High Commissioner’s 
Education Department for the year 1927-28, a copy of which is available in the 
Library of the House. There is no such officer at Dublin.



par Bknqull State Pbkonek Abun GuHiu .

5. The H onourable Mr . JAGADISH CHANDRA BAN3ERJEE:
[a) Is it a fact tbat a Bengali detenu named Mr* Arun Quha Qoiifin^ in tHe 
local jail is reported to have been suffering from gout of the foot ? ^

(6) Is it a fact that he has applied for removal to Lahore for treatment 1
(c) Is it a fact that his request fot the supply of a book on Ayurvedic s3rstem 

of medicine has been turned down by jail authorities ?
(d) Will Government be pleased to state whether the supply of books on 

medicines is proscribed and falls within the restrictions in the Jail Code an  ̂
can be refused by the jail authorities ?

(e) Will Government be pleased to state the names of the proscribed 
books not generally supplied in jails ?

(f) Are books on religion, medicine, hygiene and other non-political matters 
supplied in the jails or are they proscribe?

Will Government render facilities fbr proper medical treatment iniside 
the jail for the detenu Artm Guha or do Government;propo^ to 
;t!i6 some other place according to his prayer t  | >- ? » w

(h) Will Government be pissed to State whether the detenu in question 
is a long-term prisoner under the Bengal Ordinances ? If so, in which class 
has he been put ?

The Honourable Mr. M. G. HALLETT : (a) and {g). The State prisoner 
BulEers from a mild form of gaut fc  ̂w^oh he has bem under xeguli  ̂naedical 
treatment. The latest medical report on his health shows that thoiigh he has 
still minor complaints, he has gained five pounds in weight. In view of the recom­
mendations of the medical authorities that a moist and milder climate wgijd 
be more suitable, he has recently been transferred to Bombay. ®

(6), (c) and (d). No.
(e) Books on SociaUsm and Communism are not allowed to State prison^.
(/) Books on religion, medicine, hygiene and non-political matters are 

allowed.
(A) Arun Chandra Guha is detained as a State prisoner under Regulation 

HI of 1818 and Uke other State prisoners has not been classified under the 
ordinary jail rules.

The Honourable Pandit PRAKASH NARAIN SAPRU : Sir, would a 
book like the Right Honourable Mr« Ramsay MacDonald’a Socialism: Critical 
g,nd Constnictivê  be allowed to the prisoners ?

The Honourable Mr . M. G. HALLETT: I ana afraid 1 am unable to 
give an opinion and should have to read the book before doing so.

The Honouiuble Pandit PRAKASH NARAIN SAPRU : Is it the <5011- 
tention of the Honourable Member that the Right Honourable/the Prime 

' Minister's book is not suitable for detenus ^

^  OQxmqih OF SKFî riL [8th  Aug. 1934.



Q17BSTICHS9 AMD .4JH8WXBS. »

Tqk Honoubabi^  Ms. G.. HALLETT: I  cai»ot’gnre «b opimon on 
the book tfll'l it . '

. , T»b HoNOUBABiiB Pandit PRAj^SH NARAIN SAPRU; I hope m j 
'Bdnburable friend will.

I mport Duty realised on Fruits.

" 6. The Honottbable M®. VINAYAE VITHAL K ^ IK A B : WiU
- Governmeat be pleased to «tate :

(а) Amount of import duty recovered on foreign fruits imported into 
India during the years 1930-31, 1931-32 and 1932-33 ?

(б) Is it a fact that fruits worth two crores of rupees are annually importied 
into India ?

T he Honourable Mr. T. A. STEWART: (a) The import duty re­
covered on foreign fresh fruits (other than cocoanuts) amounted approximately 
tttRs. 1,59,000 in 1930-31, Es. 2,li/)00 in 1931-32 and Rs. 2,46,000 in lf̂ 32-33.

(6) No, Sir. The annual imports into India pf fresh frm  ̂ (other than 
ctacoanuts) were valued at Rs. 9,29,000 in 1931-32, at̂  Rs. 9,85,000 in 1932-33 
and at Rs. 8,60,000 in 1933-^.

The Honourable Mr . HOSSAIN IMAM: A supplementary question, 
8ii, The que^icm does not aisle about fresh f^ ts .

The Honourable the PRESIDENT : You ought not to make a speech. 
You can only put a question.

The Honourable Mr . HO^SAIN IMAM: What is the figure for canned 
fruits ?

The Honourable Mr . T. A. STEWART; If I may explain to the 
Bonourable Member, Sir ? When I saw the question first, it contained a sugges­
tion that the question was designed in the interests of the horticultural industry 
in India. I thought therefore that the Honourable Member’s question referred 
to fresh fruits. I take it he will be able to ooniirm my impression.

Grants made by the Im perial Council o f  A g r icu ltu ra l Research f o r  
developing H orticxilturb, mv.

>  The Honourable Me. VINAYAK VITHAL KALIKAR: Will
Government be pleased to state :

(a) The amount sapctioned and spent during the last three years by the 
Imperial Council of Agricultural Research for developing the horticultural 
industry in Iijidia ?

(b) Total acreage under fruit cultivation in India ?
(c) Measures undertaken by Government to facilitate the marketing 

and transport of Indian fruits to foreign countries ?
’ . , . (d) Giantsmade by the Imperial Gouneil of Agricultural Research to 
various provinces in India during the,last, three years ?



Th® Honoubablb K han Bahadur Mian Sir PAH i-I-H U SAIN :
(a) Amount sanctioned Rs. 5,22,029; amount spent up to date Rs. 52,245.'

(6) Approximately six million acres. No separate figures are available in 
regard to fruit. •

(c) ^ e  Imperial Council of Agricultural Research financed the shipment* 
of experimental consignments of mangoes to Eagland by the Bombay Depart­
ment of Agriculture during the seasons 1932 and 1933. These experiments 
clearly showed that selected mangoes properly packed and carried in cold 
storage by fast steamers arrived in England in perfect condition and met with 
good demand. This Council has also sanctioned a cold storage research scheme 
at Poona which is designed to solve a group of problems bearing on the com­
mercial storage life of fresh fruit, with special reference to mangoes and oranges. 
Fruits from Madras, Bombay, the United Provinces and Bihar and Orissa are 
to be included in this scheme. Work on this scheme has started.

{d) Attention is invited to the appendices to the annual reports of the 
Imperial Council of Agricultural Research for the years 1929-30 to 1932-33, 
copies of which are available in the Library of the Central L^islature. The 
report for 1933-34 is under preparation and a copy thereof will placed in the 
Library as soon as it is published.

R elease of Civil D isobbdibnoe Prisoners and the release of Sardar
Vallabhbhai Patel, K han A bdul Gaffar K han and Pandit Jawahar-
LAL Nehru.

8. The H onourable Mr . VINAYAK VITHAL KALIKAR : Will 
Oovernment be pleased to state :

(a) The number of civil disobedience prisoners who are still in jail in the 
various provinces and who have not been released in accordance with the jî - 
Btructions contained in the recent communique of the Government of India 1

(b) Do Government contemplate to release Sardar Vallabhbhai Patel, 
Khan Abdul GafEar Khan of the North-West Frontier Province, Pandit 
Jawaharlal Nehru and others ? If not, why not ?

The Honourable Mr. M. G. HALLETT : (a) The policy which is being 
followed by the Government of India in the matter of the release of civil 
disobedience prisoners is stated in the communique issued on the 6th June, 1934, 
I lay on the table a statement showing the number of such prisoners in jail at 
the end of July. The total was then 382.

(6) Mr. Vallabhbhai Patel has been released Khan Abdul GhafEar Khan 
will be released as soon as Government are satisfied that his detention is no 
longer essential in the public interest. I may add that stated by the 
Honourable Sir Harry Haig in the Assembly, even if he is released, the Lo^l 
Oovernment cannot foresee at present the time when it will be safe to allow him 
to return to the province. Pandit Jawahralal Nehru was sentenced not for an 
ofEence connect^ with civU disobedience but for three seditiotiB speeches. 
The question of his release does not therefore arise.
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QUESTI0K8 AND AH6WSRS. II

Takd nwrriigr qJ oo^vieted pwwM (under ordinaty lavt and Frovinoud akd Genital Aa(a 
tphich replaced Ordinance X  of 1932) undergoing impFisonment,

Province. Total.

Madras 

Bombay 

Bengal

United Provinces 

Punjab

Bihar and Orissa 

Central Provinces 

Assam

North-West Frontier Provinoe 

Belhi ..

Coorg

Ajmer-Merwara

Total

11

201

86*
19

14

5

S
4S

382

* Figures are approximate.
R emoval of the I mperial Institute op Agricultural R esearch from

PusA TO Delhi.
.

9. The Honourable Mr . VINAYAK VITHAL KALIKAR : Will 
Government be pleased to state :

Whether there is a proposal to remove the Pusa Imperial Institute of 
Agricultural Research to a site near Delhi ? If so, have Government taken 
any decision with regard to this proposal 1

(b) The probable cost of removing the Institute to a site near Delhi 1
(c) Whether it is a fact'that about Rs. 20 lakhs would be required for 

housing the Institute near Delhi, and that a sum of Rs. 10 lakhs is required 
for repairing the existing buildings at Pusa ?

The Honourable K han Bahadur Mian Sir  FAZL-I-HUSAIN :
(a), (6) and (o). I would invite the Honourable Member’s attention to the Memo­
randum suftnitted to tiie Standing Finance Oommittee, which is available in the 
Library of the Legislatare.



EBLR4M OP PJJIIOT € te »A »  EHAlff AKD
S A B I^  PATEti.

10. The Honoubablb Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : (a) Will Government be pleased to state reasons why Pandit 
Jawaharlal Nehru and Khan Abdul Gaffar Khan and Sardar Vallabhbhai 
Patel have not yet been released ?

(6) Do Provincial (Jovemments act on the instructions of the-Government 
of India in the release of these prisoners, or of their own accord ?

(c) Does Government propose to release them ? If so, when ?
The Honourable Mr. M. G. HALLETT : I would refer the Honourable 

Member to the answer just given by me to the Honourable Mr. Vinayak Vithal 
Kalikar’s question No. 8.

The Honourable R ai Bahadur Lala MATHURA PRASAD 
MEHROTRA : Will the Government consider the case of Pandit Jawaharlal 
Nehru in view of the serious illness of his wife which is published in the papers 
this morning ?

The Honourable Mr. M. G. HALLETT : I have no information about 
the illness of his wife.

The Honourable R ai Bahadur Lala MATHURA PRA9AD 
MEHROTRA : Will his case be considered on the information of the serious 
illness of his wife ?

The Honourable Mr. M. G. HALLETT : I must ask for notice of that 
question.
N on-removal of the ban on the R ed Shirts Organizations in the North- 

W est Frontier Province.

11. The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : (a) Is it a fact that the ban against the Red Shirt 
movement has not been removed side by side with the ban on the Congress 
organizations?

(b) If the answer to part (a) is in the affirmative, what are the reasons ?
(c) Is it a fact that the Red fehirt movement in the Frontier Province 

is a part of the Congress movement ?
(d) If the answer to part (o) is in the negative, what are the differences ?
The Honourable Mr. M. G. HALLETT : (a) to (rf). I would refer the 

Honourable Member to th( Government of India communique of the 6th June, 
1934, which states the policy that is being carried out. He will see that the 
ban is not to be removed from prosctibied revolutionary organizations distin­
guishable from the Congress though working in more or less close association 
with its objects. Government are aware that in its latest stages the Red 
Shirt/S organizations were described as a part of the Congress organiaation 
but the record of tjie activities Of tike Red Shirts arganizafeions shows that they 
eonstituted a revolutionary organisation on independent and dist&ictive lines 
whose object was to drive out the British from India by Jorce.
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Thb HoNbtTRABLB Pandit PRAEA8H NARAIN SAPRU : Is it a fact 
that one of the counts against the Congress in the communiqu6 issued by the 
Gtovemmetit fixing responsibility for the civil disobedience movement on the 
Congress was this that the Red Shirts organisations had during the period o(f 
the truce broken the truce ?

• Thb Honourabo: thb PRESIDENT : Order, order. I may remind the 
Honoitrable Member that supplementary (juestions are only asked out of replies 
given by the Honourable Member. The question proposed by the H6nourable 
Member does not directly arise and is a question of which prx>per notice ought 
to b© given.

• Thb Honourable Pandit PRAKASH NARAIN* SAJPRU: With all 
respect, Sir, it arises in this way. My Honourable friend Mr. Mehiotra haa 
asked, “ Is it a fact that the Red Shirt organization in the North-West Frontier 
Province is a part of the Congress ? My question is directed to showing 
that Government at the time of the truce treated the Red Shirt organization 
as a part of the Congress organization.

The Honourable TiJE PRESIDENT (addressing the Honourable Mr. 
Hallett): You are not boimd to answer the question unless you wish to.

The lioNOURABLE Mr. M. G. HALLETT : My answer is that the various 
statements issued by the Chief Commissiwier of the North-West Frontier Pro- 
vinco at the end of December, 1981 andatthefeepftHing of January, 1932 d^lt 
with the Red Sliirt ôrganization and all its cictivities during the previous year 
and explained clearly the reasons which led the Government to take action 
against it. They in fact give the whole history of the movement during the 
year.

The Honourable Rai Bahadur Lala MATHURA PRASAD 
MEHROTRA : My HonouraW<0 friend has just!sta;ted in reply to my question, 
that on account of certain revolutionary activities  ̂ this ban has not been 
r̂ mosred. Will my Honourable friend quote some of the activities which are 
regarded as revolutionary ? j

Thb H0N0 UR>̂ BtB Mr. M. G. HALLETT: I ask the Honoiirable Mem­
ber to study very carefully the statements which were iiBiHed in December; 
1931 and January, 1932. Those give the history of the rewlutionary activi­
ties, , ,̂

The Honourabi^ Mr. H0 S8AIN IMAM : Do we take it, Sir, that there 
have l5een no revolutionary activities by the Red Sliirt organization, since ?

Thjc Honoumbijb Mb. M. GVilALLjlTT : No, Sir, becauao the baa has
been in force.

Dissolution of ths; LfiaisLATivE Assembly.
, 12. The Ho:nourable Rai Bahadur Lala MATHURA PRASAD

MEHROTRA: When does Qovemmeht propose to dissolve the Assembly 
and call for fresh elections ?

The H onourable Khan Bahadur Mian StR i ’AZL-I-HUSAIN: The 
poiritihn vv|s explained in the Message cotntaiittMeaibed by His Ex< l̂leney the 
Governor General to the Legislative Assembly on Monday last. A c o ^  of 
the message is laid on the table. >: > j »v

QUBSnOOT ANI» AUBWURS. IS
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Meaaage of Hia ExceUenoy Oovetnor Oenend wrmunicated to the Ikgialative Assen^ly at
ita meeUng held on the 6th August̂  1934.

Gentlemen of the Assembly,—^̂ You are naturally anxious to be informed of the ooum 
which will be adopted with a view to the constitution of a new Assembly. There appears 
to be a general im pr^ on  that it will rest with Lord Willingdon to dissolve the existing 
Assembly as a preliminary to the constitution of its successor. This impression is erroneous. 
The power of extension conferred by clause (&) of the proviso to Bab-section (I) of section « 
63D of the Government of India Act having bmn exercised, the power of dissdution con­
ferred by clause (a) of that proviso is not available for the dissolution of the Assembly in 
the period intervening between the expiration of its normal life and the date to which it has 
been extended. Consequently the present Assembly will remain in existence until the 31st 
December, 1934, but with a view to the constitution of the new Assembly in time to admit of 
the commeacement of its first session in January next, resort will be had to the pow^ 
conferred by the proviso to sub-rule (2) of rule 27 of the Legislative Assembly Electoral 
Rules which enables the Governor General to issue notifications calling upon constituencies 
to elect members at any time not being more than three months prior to the date on which 
the duration of the Legislative Assembly would expire in the ordinary course of events. 
I!n the exercise of this power the Governor General will issue the notifications in questiop 
in respect of the constituencies of each province on such date early in October as will accord 
with the electoral programme contemplated in the province and polls will be taken on 
dates varying slightly from province to xn ôvince within the first half of November.”

Introduction of W ebk-bnd and R eturn Tickets on R ailways.
13. The H onourable R ai Bahadur Lala MATHURA PRASAD 

MEHROTRA: Will Groverninent be pleased to state why return and 
week-end tickets are not introduced on important railways like the Great 
Indian Peninsula and the Bengal Nagpur Railways as on the East Indian 
Railway ?

The H onourable Sir  GUTHRIE RUSSELL; The question of introduc­
ing return tickets on railways is a matter for the consideration of the Adminis- 
tratiOTs concerned, who wffl, I am sure, be always ready to introduce such 
concesfidons, if they are likely to bring additional revenue. I may add that 
ordinary return and week-end return tickets are issued by the Bengal Nagpil!r 
Railway at present.

The Honourable R ai Bahadur Lala MATHURA PRASAD
MEHROTRA: Will the Government bring the matter to the notice of the 
authorities concerned ?

The Honourable Sir GUTHRIE RUSSELL : I am quite prepared to
do that, Sir. ^

Proposed Central Co-operative Advisory Board.
14. The H onourable R ai Bahadur Lala MATHURA PRASAD

MEHROTRA: (a) With reference to my Resolution on the establishment of an 
Advisory Council on Cooperation on the 14th March, 1934, and the reply given 
by Government, will Government be pleased to state whether they have 
received replies from the Provincial Governments ?

(6) If the answer to part (a) is in the affirmative, will Government  ̂
be pleased to place them on the table ?

The Honourable K han Bahadur Mian Sir FA25L-I-IIU8AIN:
(a) No.

(6) Does not arise.



Proposed Cbntrai, CJo-oferativb Advisory Board.

15. T he H onourablk Rai B ahadur  Lala  MATHURA PRASAD 
MfiHROTRA : (a) Has Government invited opinion of the alMndia non- 
oflSciftl CO operative organizations on my Resolution of the 14th March, 1934 ?

,  T he H onourable K han  B ahadur Mian Sir F A ZIrl-H U SA IN  : (a) Yes.

Names op Companies and  amount for which ordehs were  placed for
Locomotives, etc.

16. T he H onourable R ai B ahadur  Lala MATHURA PRASAD 
MEHROTRA : Will Government be pleased to state the names of com­
panies as well as the amount for which orders were placed with each com­
pany for the purchase of the undermentioned materials required for all State- 
owned Railways from 1925 to 1933 ?

(a) Steam locomotives of all types.
(b) Wagons of all tj^es.
(c) Passenger coaches of all types.
(i2) Rails.
(e) Fishplates.
(/) Bridge materials.
The H onourable Sir  GUTHRIE RUSSELL: 1. The information 

required in the first part of the question is not available and cannot be pro­
cured without an expenditure of time and labour which, in the opinion of the 
Government of India, would be entirely incommensurate with the value of the 
results obtained.

• 2. With regard to the second part of the question, I would inform the 
Honourable Member that the value of purchases made by individual State- 
owned Railways each year for steam locomotives, wagons, coaching stock, 
rails and bridge material is shown in Appendix A to Volume II of the Railway 
Board’s Annual Report on the Working of Indian Railways. Copies of these 
are in the Library of the House and I would invite the attention of the Honour­
able Member thereto.

I ^ou d add for the Honourable Member's information that, with the 
exception of the Bombay, Baroda and Central India Railway, metre gauge 
locomotives which are constructed at Ajmere, locomotives are not built in 
India. All Indian Railway Standards wagons and coaching underframes, 
together with the vast majority of the body equipment for the latter, are ordered 
for manufacture in India by Messrs. Burn and Co., Howrah, Messrs. Jessop 
and Co., Dum Dum, Messrs. Indian Standard Wagon Co., Bumpur and Messrs. 
Braithwaite and Co., Calcutta and Mulund. Similarly, railwayŝ  requirements 
of rails and fishplates and sections for bridgework are mwiufactured by the 
Tata Iron and Steel Co., and the latter are mostly fabricated in India by firms 
such as Messrs. Braithwaite and Co., Calcutta and Mulimd. Messrs. Je<̂ «op and 
Oo  ̂ Dum Dum uad Messrs. Bum and Co., Howniii,
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A mti-Ikdian Leoisluto»  in Zanzibar.
17. The Honourable Rai Bahadur L ala MATHURA PRASAD 

MEHROTRA: (a) Has the attention of Government been draMno to 
Zanzibar Indian Assoeiation’s cablegram p̂ vibliehed in the Leader, dated 
27th June, 1934 ?

(6) Is it a fact that the Zanaibar Government propose to pass Bills which* 
would prevent Indians from acquiring lands and deprive them of dealing in th® 
only important local industry, viz., cloves ?

(c) Win Government be pleased to state what steps have been tak<Mi to 
remove this injustice to the Indians of Zanzibar ?

Thb H onoubablk K han Bahadur Mian Sir  FAZL-I-HUSAIN-:
(a) Yes.

(b) and (c). The Government of India received representations that certaiii 
decrees which were before the Zanzibar Legislative Council and which, with 
one exception, have since been passed, would afiect Indians in Zanzibar in the 
manner suggested in the question. Requests made by the Government of 
India, first to obtain postponement of the legislation and, subsequently, of the 
operation of the decrees that have been passed but these have not been success­
ful. The Government of India have deputed Mr. K. P. S. Menon, I.C.S.  ̂
formerly their Agent in Ceylon, to Zanzibar, in order to investigate locally the 
effect of these decrees upon Indian interests. On receipt of his report, they 
will consider what further action, if any, they should take.

R boommendations op the Pope Committee on R ates and Fares.
18. The Honourable Rat B ahadur Lala MATHtFRA PRASAD 

MEHROTRA: (a) Will Government be pleased to state what steps have 
been taken on the recommendation of Mr. 'F. H. Pope in his Report on Indian 
Railways for an investigation into the present railway rates ?

(b) Has it beeti represented to Government by Indian businessmen in 
the interior of the country that raihvny rates have been fixed to suit the big 
ports more than Indian indtistries ? If so, what action has be6h taken in the 
niatter ?

The Honourable Sir GUTHRIE RUSSELL: (a) The recommenda­
tions of the Pope Committee regarding rates and fares are under considera­
tion.

(b) Government are aware that such complaints have been made but do 
not consider that there is any justifiable ground for them, I would invite my 
Honourable friend t6 peruse the remarks of the Acwprth Committee, in this 
connection in paragraphs 149-51 of their report. I tiiay add that it is open 
to any industry aggrieved by“the existing rates to ask for the question to be 
referred to the Rates Advisory Committee for investigation.
R evised Scales of Pay adopted for the Sotebior State Railway

Services, including the post of Secretary, R ailway Board.
19. The Honourable R ai Bamai ûr Lara MATHURA^ PRASAD 

MEHROTRA : (tf) With ipeferenoe to- the scaJê 'vô f s^a^^i h '̂"feitratitsft 
in the Railway Board, published iik Juii0,^'i9Mi^ill
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to state why no new scale on reduction baais has been fixed for higher posts, 
such as those of Secretary and Members of the Board ?

• (5) Do Government propose to do so ? If so, when ?
 ̂ The H onourable Sir GUTHRIE RUSSELL: (a) and (6). The atten­

tion of the Honourable Member is invited to Railway Board’s Notification 
, No. 807-E.G./1 of 12th October, 1933, which gives the revised scales of pay 

adopted for the Superior State Railway Services, in clu (^  the post of Secre­
tary to the Railway Board, which is fixed atRs. 2,000, instead ofRs. 2,500 to 
Rs. 2,800, at present. In the same resolution the salary of Agents is fixed at 
Rs. 3,600, the existing rate. It is not the intention of Government to Alter this 
(jr the rate of pay now given to Members of the Railway Board, as in the opinion 
of Government, these officers carry responsibilities fully justifying the existing 
rates.
Shortaob op Accommodation and Inconvenibncb caused to Second jClass

Passbngers by Railway Employees Travelling on Passes.
20. The Honourable R ai Bahadur Lala MATHURA PRASAD 

MEHROTRA : Is it a fact that second class railway passengers are put to 
great inconvenience by the limited number of berths available for them on 
account of the fact that they are occupied by railway employees on free 
passes ? If so, what action has been taken in the matter ?

The H onourable Sir GUTHRIE RUSSELL; Government are not 
aware that second class passengers are generally put to inconvenience becat^ 
of railway employees travelling on passes. Orders are in force that pass- 
holders ^ould give way to paying traffic at starting stations. Complaints of 
shortage of accommodation on any particular section receive attention fmn 
the railwiay administration concerned.

The H onourable R ai Bahadur Lala MATHURA PRASAD 
MEHROTRA : Will the Government issue a circular that preferenoe shoold 
I9e given to passengers over railway employees traveUing with £ree passee in the 
second class ?

The H onourable Sir GUTHRIE RUSSELL: Ajj I have ah»ady ex­
plained, those are the orders now in foroe.

Appointmsitt of Seobbtary, Medical Council op India.
21. The Honourable R ai Bahadur Lala MATHURA PRASAD 

MEIiJftOTRA: (a) Has the attention of Government been drawn to the 
following statement published under Special Simla Correspondence on 24th 
June, 1934: “ The statement published in certain papers that it wsa at the 
behest of the British Medical Council or under its pressure or instigation that 
Mr. Macrae was appointed is held to be wide of the mark ?

(6) Will Government be pleased to make a full statement as to how 
Mp. Macrae was appointed on the medical inspectorate ?

(c) Was any recommendation made in his favour by the British Medical 
Council?

(d) Will Government be pleased to lay all correspondence between the 
Oovemment of India atKi the Briti^ Medical Council in thk connection on th« 
table of the House ?
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(e) any duitid>le Indian witb forei^ qualificatioas not available I
{/) If the answer to part (e) is in the affirmative, why was Mr. Maoris 

given preference ?
The Honourable Khan Bahadur Mian Sir PAZL-I-HUSAIN : 

(A) Yes.
(6) Mr. Macrae was appointed to be an Inspector by the Executive Cq̂ - 

of the iJedipal Cou^cil under 8^b-sect^on (i) of section ,16 of tfee ludi^n 
Council Act, 1933.

(c)
(d) There has been no such correspondence.
(<̂) and if). For the post of Secretary, Government selected Mr. Macrae 

from among several candidates as being the most suitable.
Tfffi Hoî QUBÂ LE JIm  I/AiA J^TJEUBA PRA^Ai)

MEHROTRA : Is it a fact that the proposal for the appointmep.t pf Mr. 
teacrae was turned down by the Medical Council in the first meeting arid at a 
Btibsequent ineeting the decision being revised he was appointed ?
! The H onoubablb SLha^ BAUAJoyjt Mian Sir PAZl^-I-IJUSiJN : 
Macrae was appoii t̂ed ^retary U<5dical Council J?y the Gpverjiajept
of India who under the Statute have the authority to appoint him. Therefore 
tJie question of the Medical Couiicil appears to come into the Honourable 
Member’s supplementary question under somfi misapprehension or Other.
. B onĉ  R a j Bawapur I ^ la  AJATHU5A
Ji^HSOTKA : Was l ^ c # l  GouAcil a^ed to appoint kmi â  o f 
Inspectors in the first meeting and was tb^t p̂ fopô al tun;ked ^.wn j
1 1  / H(M«)Ui|=4̂ W/KHAW Rahauuk Hun Si  ̂FA^l^ffUSAfN  ; Asked

H<)Nourabm Bahadur Lala MAT3RJRA PHA8A3D
MEHROTRA : Asked by the Government or placed on the agenda 1

Honwbable Khak BAHADtm Mian €in PAZL-I-H0SAt]f i Gov­
ernment never asks the Medical Council to do anjrtlring.

The B onourablb Rai Bahadcjr L a la  MA?MURA PRASAD
JkpiP ^T ^A   ̂ Was the matter placed on the agenda for 4i*KJUwon 1

Tub Honourabi^ the PRESIDENT : I think the Honourable Msrafeer 
ii^harge has mofrt; explicitly answered your question. Will you ptease |wrooeed 
with ywir next question ?
I nclusion of AoRicp;*TUiUL (Jo^PEiM^TipN in ote Sxjb» jdts Discusa^D ât 

Tm  Imperial Council of Agricultural Keseargh.
22. The H onoura»i^  JUj B a h a w b  L a la  JMtATJHJBA PRA8M) 

. MSBBQTRA: (a) Will Govfirnjâ ent .^e^gka^ .i^te jif Aipwiltural 
(3o-operation is included in the subjects discussed at the Imperial 9f
Agricultural Research ?

b«ea djbcuBsed since it was established ? i '
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^  Witt 4)«venuiMUt be Î entsed to State whetii«r any.person representiag 
co-operative interests have specially been noniinated on the Imperial Council 
of ̂ 4|pi<mhuial Beaesich ?

¥rtii HoNouftABiJi KirAN Basadttr Mtan Sir FAZL-I-HUSAIN’ : («) 
to siorae extent.
• (6) The Co ojierative Marketing of Agricultural Produce.

(o) Yes : two, tnz,,
Dewan Bahadur T. RaghaviBh and
Mr. G. K. Devadhar.

Sugar Excise Doty bbalised from Sugar Factories.

23. Thb H onotuiulble Bai BAffAi>u» Lala MATHUflLA PR4£AD 
MSHBOTBA: (a) Will Govemmeot be ^feased to state the amount of 
sngn eXbise duty realised as well as acoiued during the last t^ee montiliB— 
Aprils May and June—from the sugar factories ?

(6) What amount is accrued during these months from faotories woridng 
on co-operative lines—both vacuum and open pan systems ?

The H onourable Sib ALAN PAESONS : I am having the information 
collected and will place it on the table as soon as possible.
^STEM or Gom«A(7rB w ith  Vbndohs ok ce rta in  SBorioifa o t  th e  E ast

Indian  R ailway.

S4. The Honourable Mr. HOSSAIN IMAM : (i") Will Goveimmelrt 
state whether the system of vending contract has been changed in 
Gaya, Moghal Sarai and Patna areas ? If so what was the former arrangemeifit 
and What is the present arrangement ?
• (h) What was the income from vending contract in the last three years ?

What is tte term of the new contractors T
(in) Is it a fact that the Central Advisory Committee of the Bailw«y 

recommended on 16th November, 1933 that contract should be given to local 
mfii ?

(w) Will Government staite their deeisiofi ia the nutter ?
Reasons for the Condemnation of former Contractors on obrtain 

Sections of the East Indian Bailw â y .

26. The H onourable Mr. HOSfiytlN IMAM: (») On what ground the 
old ooutraotors for the areas refmed to in the previou s que&tion were ooitr 
demned ?

(ti) Were they asked to apply for the contract ?
{iU) Is it a fact that almoait all of them were doing this business from 10 

to 30 years more or less ?
(w) fioT̂ r was, it discovered tU t none of them had sufiB̂ cientr ̂ pital,

experience; efficiency and ^w^'r ?
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Grants made by the E ast Indian R ailway fob the lifPROVEMSNT of S talls
ON certain Sections.

26. The H onourable Mr. HOSSAIN IMAM: (a) Is it a fact that the 
Bailway Adiniiiistration has sanctickaed Us. 3̂ 000 for Qaya and Rs. 4,000 for 
Mogh&l Sarai for the improvement of and giving good appearance to‘ the 
staUs and for similar improvements for Eiul and Sone East Bank ?

(6) Is it a fact that the application of the old vendor of Sone East 
Bank for the oonstruction of a tea shed at the cost of the Railway was rejected 
and that he spent Rs. 400 out of his own pocket to have a tea shed construct­
ed under the supervision of the Inspector of Public Works ?

(c) Is it a fact that that vendor has been ejected from that stall ?
Attendance of Contractors at Stalls.

27. The H onourable Mr . HOSSAIN IMAM : (a) Is it a fact that the 
present contractors are not required to remain in attendance at the stalls or on 
platforms ? Were the old contractors in case of absence severely dealt with ?

(6) Is there any restriction for the tiumber of hawkers of the present don - 
tractors ? If not, why not ? Are the hawkers medically examined before their 
engagement ?
Action taken by  D ivisional Superintendent, D inapore, on complaints 

MADE against H aWKERS.
28. T he H onourable Mr . HOSSATN IMAM : Is it a fact that in the

Dinapore division complaints against the inferior quality and high price ^  
the food and incivility of the hawkers have been sent to the Agent asking him 
to make an independent enquiry ? Is it a fact that these letters are sent to the 
Divisional Superintendent, Dinai)ore, for disposal ? Has the Divisional Super­
intendent taken any action on them and, if so, what ?
E mployment of Sub-contractors by  Contractors under orders of the 

D ivisional Superintendent, D inapore.
29. T he H onourable Mr. HOSSAIN IMAM: Is it a fact that tie 

Divisional Superintendent, Dinapore, has directed the present contractors to 
employ sub contractors in the service ?

R ates fixed for new Vendors.
30. T he H onourable Mr . HOSSAIN IMAM : Is it a fact that the rates

of the articles sold at the railway station by the present contractors are not 
the same as those prevailing in the market ? Will Government lay on the table 
a statement showing the rates fixed for th' new vendor ? ^

Suspected cases of Choi^ ra in the H indu Refreshment R oom. Gaya .
31. T he H onourable  Mr . HOSSAIN IMAM : (a) Is it a fact that

Mohammed Osman, Vakil of Maroofganj, Gaya, and several other gentlemen 
near Gaya railway station reported to I)r. Sanyal, member of the Advisory 
Board of the East Indian Railway, Calcutta, that on the 11th May last two men 
of the Hindu refreshment room at Gaya were attacked with cholera or 
suspected to be attack^ with cholera and that one of them was sent to the 
Cholera Hospital and died there ?

(6) Is it a fact that the District Medical Officer, Gaya, reported̂ jbo the Chief 
Medical Officer that no man died, but on an enquiry held at Gaya, the Chief 
Medical Officer cante to know that the man a c t i^ y  died ?



(c) Is it a fact that the coniplamants were not call^ at the enquiry ? 
Will (Jovernment state why it was so ? Is it a fact that the infected fo^ - 
stuff which was suspected to have caused a cholera case was not destroyed 
and that the stall was not disinfected ?

Ballav D abs Is war Dass, Contractor.
32. T he H o n o u ra b le  Mr. HOSSAIN IMAM: (a) Is it a fact that 

vending contract s for Burdwan to Jamalpur and Sahebganj loop line areas 
have been given to Ballav Dass Iswar Dass ? Why has the same party b^n 
given the contract for Gaya and Moghal Serai areas? Is it a fact that the 
former areas were given when Mr. Mariott was in the Howrah division and the 
latter also in the time of the same officer ? Was any application called for ? If 
not, why not?

(6) Is it a fact that 15 days before the appointment of Ballav Dass three 
candidates for contract offered larger deposits and revenue, and were advised 
that no such an*angement was made ? What are the rejects and accepted offers 
for the I wo areas ?

The H onourable Sir GIJTHRIE RUSSELL : With your permission. 
Sir, I projKwe to reply to questions Nob. 24 to 32 together. I am obtaining 
from the Agent, East Indian Railway, necessary information for answering 
these qu(;stions and .shall lay replies on the table in due course.

QUEfiTrOHS ASTD AKSWEB8. S i

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
The Honourable the PRESIDENT : Honourable Members, I have to 

convey to you a message from lEs Excellency the Governor General. The 
message runs as follows :

Panel op Chairmen.
“ In puravnnce. of the provisions of sub-section (2) of seciim 63A of the Oovemment of 

India Act, / ,  Oeorge Stanley, kerdty nomvnaU the foUowing Members of the Goumcil of StcUe 
tabe on the Panel of Chairmen of the said CouncU of State

In the first jAme, the Honowrable Mr, Ernest Miller ; in the second place, the Honourable 
Rat Bahadur Lola Ram Saran Das; in the third place, die Honourable Mr, 
Bijay Kumar Basa ; and lastlŷ  the Honourable Major Naufab Sir Mahomed 
Akbar Khan,.

Simla, (Sd.) OEOROE STANLEY,
The ZJih July, 1934, Viceroy and Acting Oovemor General,'̂ *

(The Mq ŝage was received by the Council, standing.)

COMMITTEE ON PETITIONS.
The Honourable the PRESIDENT: Under Standing Order 76 of the 

Council of State Standing Orders, I am required at the commencement of 
each session to constitute a Committee on Petitions consisting of a Chairman 
and four members. The following Honourable Members have at my request 
kindly consented to preside over and serve on the Committee. I accordingly 
have much pleasure in nominating as Chairman of the Committee the Honour­
able Raja Charanjit Singh and as members, the Honourable Khan Bahadur 
Syed Abdjl Hafeez, the Honourable Sir David Devadoss, the Honourable Mr. 
Saty^dra Chajidra Ghoah Maulik and the Honourable Rai Bi îadur Lala 
Jagdiflh Prasad.



CONGRATULATIONS TO HI& fiXCELLlNCY THE COMMANBER-IN- 
CHIEF, THE HONOURABLE Mr. M. G. HALLETT AND THE 
IK)NOimABLE 8m JOHN WOOBHEAD, RECIPIENTS OF 
HONOURS.
The H onourable th e  PRESIDENT : Honourable Members, it is now 

my privilege to offer on behalf of the Council our congratulations to Honour­
able Members who have been the recipients of honours in the last Birthday 
G«£ett«. The foremost name is that of oir respected colleague, Field Marshal 
Sir PhiKp Chetwode. He has been elevated to the Enight Grand Commander- 
a&ip of the Most Exalted Order of the Star of India. I feel certain that all 
of you must have noticed with great pleasure the recognition of the remarkable 
serviees of His ExceHehoy the Commander-in-Chirf. Sir Philip Ghetwode 
joined'tijeCoimcil early in January, 1̂ 31 and with the exception of three months 
when he was on leave he has been amongst us. I would like to refer to hia 
rem«rkahle achievements and I would remind you of the great retrenchment 
isL military expenditure which has taken place during his regime. You are 
probably aware that the Inchcape Comnaittee, which was presided over by 
Lord Inchcape, reconmiended that in time the military expenditure of India 
sliVQuld be brought down to Rq. 50 crores annually. At that time and subse­
quently a great deal of protest was registered by various Members speaking on 
buidget debates both in this Council and in the Assembly and it was then 
pointed out that at an early date at least tlie figure recommended by the 
Inchcape Committee should be achieved, if not a much lesser figure. As you 
ate aware, the various Commanders-in-Chief, the two predecessors of His 
tiicetfency Sir Philip ChetWode, freely and frankly stated in this Council as well 
'«s ehewhere that the military expenditure o f  the country could not be reduced 
to'Rs. ̂  cimes and it r^nained for His Excdlenoy Sir Philip Chetwode to make 
a remarkable reduction in the military expenditure of the country. I may 
tell you that in 1930-31 when he joined us the actuals of military expendi­
ture were Rs. 54 crores and 30 lakhs and in the last budget, the budget for 
1933-34, the military expenditure was reduced to Rs. 44J crores ; a reduction 
of Rs. 9 crores and 8 lakhs has been effected during the military administration 
o f Sir PhiMp Chetwode, and you would all algree with methat it isarwnarkable 
aclyevement, and a splendid performance. Fot' this act alone, if for nothing 
else he is entitled to our country’s gratitude. Sir Philip Chetwode is not only 
a distinguished soldier, but a statesman, a financier and a man of the world. 
We have heard with great interest his outspoken speeches in this Council and he 
has always laid on the table all his cards without any equivocation or hesita­
tion. I would therefore wish to put on recbrd the appreciation of this Council 
and I shall also convey to him the congratulations of this Council knd the 
immense pleasure it haft given to all Members to see the high distinction shower­
ed ort their Commander-in-Chief. (Appliidse.)

I wish next to refer to <mit Honourable coUeague, Mr. Hallett. He has 
reeetved his C. I. in the last Honours List. (Applause.) Mr. Hallett is a 
diittngoisbed and briUiant m ^ber of the Indian Civil Service and he was 
urigitSBtUy appointed as  ̂Spe^al Officer on duty in the Home Department and 
faMf on assumed in July, 1932 the office of Home Se(^tary. He is an officer 
of longtfiandiog and durinĝ  the short t me thait he ha  ̂been in this Council be 

. JoBd pr«7^  h]» abil^  what deqpi iio^rest ke tak^ in the welfare of
22



OOllCiHmJLATlONS TO ilSOlMSNTS OF HONOURS. 2a

this country, I oiBar on behalf of you all our eongiatulationfl to Mr. Hiadlett 
(Applause) on this honour which i« (»ily a precursor of many hi^^r Jioivours 
to f̂oUow. (Applause.)

The Honourable Mr. M. 6. HALLETT : Sir, I am very grateful to you 
and*to the Honourable Members of Council for the congratulations they 
have offered me.

* The Honourable the PRESIDENT : Before I sit down, I would lî :e to 
refer to one other name, and that is pf Sir John Ackroyd WoodhwcJ (A]^lauae)» 
the Gk)vernor"deBignate of Bengal,, who has aJso just received the high honour 
of a Knight Commander of the 9tar of India. Sir John Ackroyd Woodhead 
was a Member of this Council from 1928 to 19̂ 1 for three broken periods and 
during his membership of this Council we found in him a man of great capacity, 
sincerity, energy and abov  ̂all a man so imasBuming in his temperament and so 
gracious and kindly in his manners, deportment and his ' treatment to the 
Members of this Council. He has now been appointed to officiate as Governor 
of Bengal. He was also for a short time a temporary Member of the E ĉecutive 
Council of His Excellency the Gk)vernor General and during that tin̂ e too we 
heard a great deal of his work and his masterly energy. I feel certain̂  Honour­
able Members would like me to convey to Sir John Woodhead the hearty 
congratulations of this Council on his double honour. (Applause.)

STATEMENTS LAID ON THE TABLE.
<2UALrrY AND 0LA88 OF T lH B S R  PUROHASjBl) B Y  THE A r M Y Dfl}PARTlC]SK9.

The H onourable Sir 6UTHRIJ1 RUSSELL (Chief Compaissionftr of 
EaUways): Sir, I lay on the table the information promised in rqiy to 
parts (6), (c), (d) and (g) of question No. 140 asked by the HonouraWe Rai 
Bahadur Lala Jagdish Prasad on the 20th April, 1934.

(6) and {d). Particulars of timber purchased by the Army dvnag are given
bUow:

Claas of timber.
Quantity 
in cubic 
feet.

Remarks.

Chir

Ml
Kanju
Pine
Sal
SIbsoo (Sheaham) 
T^k
MiftceManeouB ..

34,464
10Jl,O6O

9,325
10,082
13,1851m
20,700
36,«79
31,031
10,338

In additioa 560 ale^pm.

In ^ i t i o n  3.204 bajUeft*

Tk» Boy«l^dian Macine purohaaed during the year, 128 tonaof Oregon pine. Oov- 
eicnmetit are unable to furnish the information asked for PegaidB r»tee.

(c) So f^  M th  ̂Army Department is con îerned the TQply is in the negatiFe* JUtee 
i^ t ^ t  Dejnartm^t are generally ot^^ined by oom potititender.
. 'ig) ĥe lia^ of approv^ o|(i t̂raotot9 a«6 ajiso mmntam^ Army JliH»rt-
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CoirvsMTiON re. Cohmkrcuo. Bslations bbtwsbn India and Japan.
Thb Honourablb Mr. T. A. STEWART (Commerce Socretaty): Sir, 

I lay on the table a Convention regarding the commercial relations ^tweeB 
India and Japan.

Convention and Protocol regarding the Commercial reldiixms hetiveen India and Japan^
His Majesty the Kiug of Great Britain* Ireland and the British Dominions beyond 

the Seas, Emperor of India, and His Majesty the Emperor of Japan, desiring to facilitate 
trade and oommeroe between India and Japan, have decided to conclude a Convention 
for this purpose and have accordingly appointed as their Plenipotentiaries

His Majesty the King of Great Britain, Ireland and the British Dominions beyond 
the Seas, Emperor of India :

For India:
The Rt. Hon’ble Sir John Allsebrook Simon, G.C.SJ., K.G.V.O., M.P., His 

Principal Secretary of State for Foreign Affairs ;
The Rt. Hon’ble Sir Samuel John Gurney Hoare, Bt., G.C.S.L, G.B.E., 

O.M.G., M.P., His Secretary of State for India;
His Majesty the Emperor of Japan :

His Excellency Mr. Tsuneo Matsudaira, His Imperial Majesty’s Ambawdor 
Extrao^inary and Plenipotentiary at the Court of St. James ;

Who, having communicated their full powers, found in good and due form, have 
agreed as follows :—

Abticlb 1.
Thfe territories to which the present Convention applies are, on the part of His Majesty 

the King of Great Britain, Ireland and the British DominionH btiyond the Seas, Emperor 
of India, British India, together with States in India which, by treaty with His Majesty the 
King or otherwise, may be entitled to be placed with regard to the stipulations of the present 
Convention on the same footing as British India (such territories being hereinafter referred 
to as India); and on the part of His Majesty the Emperor of Japan, aJl the territories and 
possessions belonging to or administered by His Majesty the £m]>eror (such territories 
being hereinafter referred to as Japan).

Abticlb 2.
Artioles jMroduoed or manufactured in the territories of one of the High Contracting 

Parties, on importation into the territories of the other, from whatever place arriving, 
■hall not be subjected to duties or charges other or higher than those imposed on like 
articles produced or manufactured in any other foreign country.

Abtiolk 3.
Notwithstanding anything contained in the present Convention, the Government 

of India shall have the right of imposing or modifying  ̂from time to time special customs 
duties on the importation into India of articles produced or manufactured in Jiipan, 
other or higher than those imposed on like articles produced or manufactured in any 
other foreign country, at such rates as the Government of India may consider to ,be neoes- 
sary to correct the effects of any variation of the exchange value of the yen relat̂ ive 
to the rupee subsequent to the 31 st day of December, 1033 ; provided that no modification 
in any such rate shall be made until it has been in force for at least five weeks.

In imposing or modifying or on being requested by the Government of Japan to 
modify such special customs duties, the Government of India shall give full consideration 
to all relevant factors which tend to raise the export prices of articles produced or inanu- 
taotnred in Japan, and Ê all limit the rates of such duties to what is necessary to correct 
the effeots of any variation of the exchange value of the yen relative to the rupee on the 
duty-paid value of articles produced or manufactured in Japan and imported into India.

Reciprocally, the €k>vernment of Japan shall have the right of imposing or modi­
fying from time to time special customs duties on the imporMtiun into Japan of aricicles 
produced or manufactured in India, othef or higher thin tliose imposed 'Uke articles 
pioduoed or mainufaotured in any other foreign country, at such rates as the dk>V6rutaeut 
of Japan may consider to be necessary to correct the effects of any variation bf the



Mtohaniio value of the rupee relative to the yen; provided that such right shall not accrue 
to the ̂ veminent of Japan so long as the exchange value of the rupee relative to the ym

below the value of 0-732 yen, and that no modification of any such rate shall be made 
until it has been in force for at least five weeks.

•In imnosind or modifying or on being requested by the Government of India to 
modifv su S w cia l customs duties, the Government of Japan shall give full consi- 
deration to all^evant factors which tend to raise the export prices of articles produced

* or manufactured in India, and shall limit the r ^  of such duties to what is n e o e ^  to 
eorrect the effects of any variation of ^  exchange value of ^  r u ^  briow 0-782 yen 
on the duty-paid value of articles produced or manufactured m India and imported into 
Japan.

A r t ic l e  4.

• While reserving to the Govetnment of India and to the Government of Japan the 
riidit to make such changes in their customs torifis as may be necessary for the protection 
of their own interests, the High Contracting Parties agree that when any modification of 
i t s  c u s to m s  tarifis by either country results in the trade interests of iJie other being 
adversely affected in any appreciable measure, the Governments of the two countries shall, 
upon the request of the Government of the country adversely afieoted, forthwitii enter 
i ^  negotiations with the object of reconciling as far os possible the interests of the two 
countries.

A r t ic l e  5.

The present Convention shall be ratified. The instruments of ratification shall l>e 
exchanged in London as soon as possible. The date on which the instrument of rati- 
ication of each the TTigh Contracting Parties has been completed will be communicated 
to the other through diplomatic channels, and the present Conrention shall enter into 
force, in advance of the exchange of the instruments of ratification, as from the date on 
which the later of the two communications required under the present Article shall have 
been made.

A b t io l b  6.

The present Convention shall remain in force until the 31st day of Mckrch, 1937.
In case neither of the High Contracting Parties shall have given notice to the other 

six months before the said date of his intention to terminate the Convention, it shall 
oontinuo operative until the eicpifation of six months from the date on which either of the 
High Contracting Parties have given notice of termination to the other.

In witness whereof the respective Plenipotentiaries have signed the present Con­
vention and have aiBxod thereto thair seals.

Done at London, in duplicate, this twelfth day of the seventh month of the ®th 
year of Showa, ooirespODding to the twelfth day of July, 1934*

For India t
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Samuel Hoare.

T. Matradaiia.
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PROTOCOL.
At the moment of prooeodmg thia day to the signature of the Convention regaitiing 

the Commeroial Belations between India and Japan, the undersigned Plenipotentia- 
ries, being duly authorized to that effect, have agreed as follows regarding the importa­
tion of Japanese cotton pieoe-goods into India :— *

Article 1.
For the purposes of the present Protocol:—

the expression ootton year means a y^r beginning on the 1st day of January;
the expression ** cotton pieoe-goods year means a year beginning 6n the 1st day 

of April;
a cotton piece-g^ds year and the cotton year in which that ootton pieoe-goods 

year be^ns are referred to as corresponding *’ ; and
the expression ** yard *' means a linear yard.

A r t io l s  2.

The customs duties to be imposed on importation into India of cotton piece-goods 
manufactured in Ja|»an shall not exceed the following rates

(а) plain greys—^0 per centum ad valorem or 5J annnas per pound, whichever is
hi^r ;

(б) others—60 per centum ad valorem.
If hereafter tixe Government of India ahoidd decide to impose a specific duty on 

ootton piece-goods other than plain greys, it will not impose on suoh piece-goods, being 
the manufacture of Japan, a specific duty exceeding annas per pound.

A b t io l b  3.

(1) If in any cotton year 1 million bales of raw ootton are exported from India to 
Japan, the quantity of cotton piece-goods which may be exported from Japan to India 
in the corresponding cotton piece-goods year shall be a basic allotment of 326 million 
yards.

(2) If the exports of raw ootton from India to Japan in any ootton year are less than 
1 million bales, the allotment of cotton piece-goods for the corresponding ootton pieoe- 
goods year shall bo the basic allotment diminished by 2 million yards for every 10,000 
bales of the deficit or for any residual quantity thereof exceeding 6,0tK> bales.

(3) If the exports of raw cotton from India to Japan in any cotton year exceed 1 mil­
lion bales, the allotment of ootton piece-goods for the Corresponding cotton piece-goods 
year shall be the basic allotment increased by milliom yards for every 10,000 bales of 
the excess or for any residual quantitj?’ tiiereof exoeeding 5̂ 000 bales;

Provided that the allotment of cotton pieoe-goods shall not in any oase exceed 400 
million yards for any cotton piece-goods year.

(4) If the exports of raw cotton from India to Japan in any cotton year exoeod IJ 
million bales, the excess shall be added to the quantity' of raw cotton exported from India 
to Japan in the following cotton year for the purpose of determining the allotment of cot­
ton pieoe-goods for the ootton piece-goods year corresponding to such following cotton 
year.

(6) For the purposes of the calculations under the present Article and under Article? 
4, 6, 6 and 7, any raw cotton or ootton piece-goods which have been imported and then 
re-exported shall be excluded.

A b t io l s  4.

(1) The allotment of cotton pieoe-goods which may be exported from to India
daring the first half of any ootton piece-goods year shall be 200 milli<Mi yar^ ;

Provided that, if in the first half of any ootton pieoe-goods year the  ̂ exports of 
ootton piece-goods from Japan to India <e»wd the ̂ allotment for the wlkde of that 
ootton pieoe-goods year, the allotment for the first half of the following ootton pieoe- 
goods year 8^1 be 200 million yards less such excess.
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,(2> The idlotmeat of C50«»n piece-goods wliioh may b© exported frpm ^paii to India 
d n r ^  the second half o f any cotton piece-goods year shall be the annoai i^lotment for 
that year less 200 million yards ;

Provided that, if the quantity exported from Japan to India in the first half of any 
ootton piece-goods year is less than 200 million yards, as increased or diminished under 
Artioie 6, the allotment for the second half of that cotton piece-goods year shall include 

•the quantity of the deficit up to a quantity not exceeding 20 million yaz^.
A r t ic l e  6.

Notwithstanding anything hereinbefore contained,
(а) If less than the allotment for any cotton piece-goods year is exported from

Japan to India in that year, the quantity of the deficit up to a quantity not
* exceeding 20 million yards may be exported in the first half of the following 

ootton piece-goods year in addition to the allotment for that half-year ; 
and

(б) A quantity not exceeding 20 million yards of cotton piece-goods may bej ex­
ported from Japan to India in any ootton piece-goods year, other than the 
cotton piece-goods year in which the present Protocol terminates, in 
addition to the allotment for that year; but such excess shall be deducted 
from the allotment for the first half of the following ootton piece-goods 
year.

A rtic le  6.

If the present Protocol should come into effect at any time other than the beginning 
ot a cotton piece-goods year, the first cotton year shall, for the purposes of the Protocol^ 
be deemed to b e ^  on the 1st day of January, 1934, and the firat ootton piece-goods 
year on the 1st day of April, 1934.

A r t ic l e  7.

(1) For the purposes of the present Protocol cotton piece-goods shaU be divided into 
the four categories of :—

(a) Plain greys,
(b) Bordered greys,
(c) Bleached (white) goods, and

• (d) Coloured (printed, dyed or woven) goods;
and the allotment for any cotton piece-goods year shall be divided into sub-allotments 
among these four categories, coiisisting^of portions of the allotment as follows :—

Plain greys .. . .  ..  ..  .. 46 per centum,
Bordered greys .. .. 13 per centum,
Bleached (white) goods 8 per centum,
(Coloured (printed, dyed or woven) goods .. 34 per centum,

Md, save as provided in paragraph (:?), the export of cotton piece-goods in each category 
in any ootton piece-goods year shall be restricted to the said portions.

(2) Transfers may be made from one sub-allotment to another, subject to the follow­
ing conditions:—

(a) The allotment for any cotton piece-goods year shall not thereby be increased ;
(b) The amount transferred from a sub-allotment lor bordered greys or from a

sub-allotment for bleached (white) goods shall not exceed 20 per centum of 
the amount of such sub-allotment, and the] amount transfer^ from any 
other sab«allotment shall not exceed 10 per oentum of the amount of such 
sub^allotment; and

(c) A sub-allotment for bordered greys or a sub-allotment for bleaohed (white)
^ |to0ds shall not be increased by more than 20 per centum of the amount 

of such sub-allotment, and any other sub-allotment shall not be increased 
by more than 10 per oentimi df the amoiint at such sub-aijlotmait.

STATEMBSra LATD ON THE TABLE. 27
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(8) The prinoiplea of tha present Article shall apply abo to quantities of ootton 
piaoe-goods exported from Japan to India under Article din ezoess of the yearly allot- 
ments, as if such quantities were yearly aUotments,

A b t io l b  8.

Nothing contained in the present Protocol shall be deemed to aSeot the rights of either 
H i^  CJontracting Party under Article 2 or Article 3 of the Convention regarding the Com* 
mwcial Relations between India and Japan of this day’s date. ®

A r t ic l e  9 .

The present Protocol shall come into force simultaneously with the Convention re­
garding the Commercial Relations between India and Japan of this day*s date and shall 
remain in force until the 31st day of March, 1937.

Done at London, in duplicate, this twelfth day of the aeyonth month of the 9th year 
of Showa, corresponding to the twelfth day of July, 1934.

For India:

©
L. S.

For Japan:

John Simon.

Samuel Hoare.

T. Matsudaira.

GOVERNOR GENERAL’S ASSENT TO BILLS.
SECRETARY of the COUNCIL: Sir, information has been received 

that His Excellency the Governor General haa been pleased to grant his assent 
to the following Bills which were passed by the two Chambers of the Indian 
Legislature during the Delhi Session, 1934, namely : *

The Indian Tariff (Amendment) Act, 1934.
The Reserve Bank of India Act, 1934.
The Imperial Bank of India (Amendment) Act, 1934,
The Wheat Import Duty (Extending) Act, 1934.
The Indian Medical Council (Amendment) Act, 1934,
The Cotton Textile Industry Protection (Amendment) Act, 1934.
The Steel and Wire Industries Protection (Extendiiig) Aot,‘ 1934.
The (Name Protection) Act, 1934.
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The indiaii Finance Act, 1934.
The Salt Additional Import Duty (Extending) Act, 1934.
The Indian States (Protection) Act, 1934.

* The Indian Tariff (Textile Protection) Amendment Act, 1934.
The Trade Disputes (Extending) Act, 1934.
The Sugar (Excise Duty) Act, 1934.
The Sugar-cane Act, 1934.

'The Matches (Excise Duty) Act, 1934.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.
SECRETARY of the  COUNCIL : Sir, the following Message ^  been 

received from the Secretary of the Legislative Assembly, namely :
“  I am (iireoted to inform you that the Logislativo Assembly has, at its held

on the 30th July, 1934, agreed without any amendments to the following Bills which were 
pjwsed by the Council of State%t its ifieotings held on the 20th February, 1933 and the 
I2th April, 1934, namely:

A Bill farther to amend the Negotiable IngtrumentB Aot, 1881> for a bertain par 
pose; and

A BiU further to amend the Indian Trusts Aot, 1882, for a oertain purpose.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY o f  t h e  COUNCIL : Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at its meetings held on the 19th and 
30th July and the 6th and 7th August, 1934, namely :

A Bill to consolidate and amend the law regulating labour in factories.
A Bill to give effect in British India to the Convention concerning the 

protection against accidents of workers employed in loading and 
unloading ships;

A Bill to amend certain enactments and to repeal oertain other enact-
• ments;

A Bill furtlier to amend the Sea Customs Act, 1878, for a oertain purpose;
A Bill to extend thv. operation of the Bengal Criminal Law Amendment 

(Supplementary) Act, 1932;
A Bill to give effect in British India to a Convention for the unification 

of certain rules relating to international carriage by Air;
A Bill to make better provision for the control of the manufacture, 

possession, use, operation, sale, import and export of Aircraft; 
^and

A Bill to provide for the imposition and collection of an excise duty on 
mechanical Lighters.
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MOTION RE NOMINATIONS FOR THE COMMITTEE TO INQUIRE 
INTO THE WORKING OF THE OTTAWA AGREEMENT.

T he H onourable Mr . T. A. STEWART (Commerce Secretary): Sir, I 
move:

“ That in pursuance of the R ^ution  adopted fcorthiflOouucil on ?QViIto‘ch, 1933, 
on the subject of the Trade Agreement concluded at Ottwa between the Government of 
India and His Majesty Goyernment in the United Kingdom, this Oouncil do proceed to 
the election, in such manner aa may be approved by the Honourable the President, of a 
Committee of the Council consisting of nine Members with a non-official majority.”

The Motion was adopted.
T he H o n o u ra b le  th e  PRESIDENT: With reference to the Motion 

which has just been adopted by the Council, I have to announce that nomina­
tions for the Committee to inquire into the working, etc., of the Ottawa Agree­
ment will be received by the Secretary up to five o’clock on Thursday, the 9th 
August, 1934. The election, if necessary, will take place on Monday, the 13th 
August by the metl ôd of the single transferable vote.

DEATH OF KHAN BAHADUR Sir MUHAMMAD ISRAR HASAN KHAN.
T he H onourable the PRESIDENT : Honourable Members, before we 

disperse today and conclude our labours, I wish to refer to the demise of one 
of out colleagues, the late Khan Bahadur Sir Muhammad Israr Hasan Khan.

^he late Khan Bahadur Sir Muhammad Israr Hasan Khan was a descend­
ant of h Very Respectable ând loyal family of Bhahjehanpur. He was first 
appointed as a tehsildar in the United Provinces and afterwards promoted 
fi?8̂  clai» M^gi$t?a1» Deputy Cp l̂^c^r find in 1929> j^ter 27 ĵ ears’ 
service, as Minister, Bhopal and Kl^ai^ur States. He was honourea with 
the C. I. Ej. in 1912 and was created a K^ght in 1921. He was a nominated 
Member of the Third Council of State for the period 2nd October, 1931 to 13th 
February, 1934 and he resigned his seat on tlie Council of State }n 1934 owing 
to ill-healih.

I know you would like me to put on record our expression of sorrow at his 
death.

STATEMENT OF BUSINESS.
T he H onourable K han B ahadur Mian Sir  FAZL-I-HUSAIN (Leader 

of the House): Sir, as Honourable Members are aware tomorrow the 9th 
August and Wednesday the 15th August are days allotted for non-official 
business. There is no official business for the 10th, and it does not seem neces­
sary to meet on Saturday the 11th instant. The Council will therefore meet 
on Monday the 13th August for the transaction of officii business when the 
BiUs which have been laid on the table today, along with any other Bills which 
may be laid on the table tomorrow, will be taken up ; I also suggest that any 
business entered in the List of Business for Monday which is not finished on 
that day may be continued on Tuesday the 14th August, and if necessary 
Thursday the 16th August.

The Council then adjourned till Eleven of the Clock on Thursday, the 9th 
August, 1934.
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